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in The Central Aoministriiitive Trilunal 
Calcutta 13ench 

CPC 5 of •1555 
(CJA 75 of 1556) 

Present : Hen'lle Irs U. Purkayastha, Juliciál Ilerrier 	11 

Hen'bl. f'ir. G.S. Maingis Abminiotratjvs *rrer 

Smt. Pravabati Kunbu 

- Us— 

U.N. Ilathur & Anr.(."ly). 

For the Aljoant .; 	fir. B. tiukherjse, Alvocats. 

For the Respanlents; fir. R.K. Di, E lViCpte 

Hears in ; 23-3-2000 
	

Date of Orsur : 23-3.-00U 

CORDER 

D. PURKAYASTHA, Jil 

We hv a @on* • th ruh the application for con tent 

in files sythe applicant. it is feuni that a specific liretion 

wils !iven to the rospanbents to ccnly with the birection given in 

the arbor bateS 15.1.1958. According to the applicants there spen-

Sents willfully disobeyed the orsir and Ijb net make paynn to the 

ap1jcant thuh secif'ic Sirectien has been given by the Tribunal to 

make payment-of overtime allowanc, to the applicant. N. evibanse an 

racerS is feuni to &eW that the railway Sib net receive the payment 

from the Cellisry authorities. 	p  finS that there is no confusion 

in the irSeriteelf- and there is no arJiuity.. An enquiry has been 

male by appoi,  intini a responsibLe officer whe eubmittob his repert 

on 21.5.59. From th.a report it is feiiis that there Is no evenoI 

in rears of payment of IJ.T. amount from Cellisry autirisrity Its Railway 

n account of O.T. same, by the beceasal husbani of the applicants 

It ceull net be ascot tameS as to whether the railway has resolveS the 

payment ofU.T. -iiItavaur of shri Kunlu. On perusal if the ropsrt of 

can 1. 
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the Enquiry Officer the D.R. ii. &.ssei the erler which rünsLas fol).ews; 

asul an the inquiry canluctes ly the 1ssistant 

P.rssnnel 4Jft'icer ani repert of the Mcceunts 

[epartment, it cannat I. proved that the a:yment 

of £,T. for the period in questian was net .mal. 

to Shri J. K'unSu, ex-FiUC. 	hue, th, claim :f  the 

apluliciint is not tunalle ano hence re!ratteiU. 

It appears from the •recrt latsi 21-5-195 that a cheque 

nurrier has been men tienU in suirt of the payment. W utPo enquiry 

ha8 lien male .y the cencernea i ank/whether any payment en the ea5io 

• of the cheque nurrier has lien mIe by the lk autherity .r net. Sc 

the a11esu enquiry is 	half_h.artel.ne. In view of the circumstan 

cuss withiut wastin, any tins we finI that it weuul I. apErsrate on 

ur •art to lirect the resendente to cefihly with the bire:ctien .f the 

Trilunaily making payment to the aio]ieant within ins menth from the 

Sate of cernrnunjsatjen of this order. Utherujee content 	icesuin 

will Is •ajn u aajnet the a11,.I can tetrnur. $th this clserva-

tjn, •ac).jcatjan is aispesus of. 

elf 
( G.S. liin.x 	 • 	( U. purkayastha ) 

ems s r ( A) 	 • 	1 riB e r ( 3) 
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